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a) whether any progress has been ' made in 

the examination of the general question relating 
to indebtedness of the States and -the need for 
standardisation of amortisation of public 
borrowing as recommended in the report of the 
Fourth Finance Commission; 

(b) whether any communication has been 
received from any State Government  in  this  
regard;   and 

(c) if so, what are the details thereof. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K C. 
PANT): (a) to (c) One State Government had 
asked for an additional grant-in-aid from the 
Government of India so that it • could make 
adequate provision for amortisation of its 
public borrowings. Since this problem was not 
peculiar to the State which had raised it, it 
became necessary to examine It in relation to 
other States as well. The matter is under 
examination and as it raises several complicated 
issues, it may take some time before a final 
decision is reached. 

 
tThe question was actually asked on the 

floor of the House by Shri V. M. Chordia. 
«69 RSD—1. 

SHRI R. S. KHANDEKAR: May 1 know 
the name of the State which ha^ asked for this 
amortisation specially and, secondly, whether 
the Finance Minister has recently asked th« 
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States not to make over drafts nd th« 
Central Government will not stand 
guarantee to these overdrafts? 

SHRI  K.   C.   PANT:      It    is the 
Madhya  Pradesh   Government. The 
question of overdrafts has nt> con 
nection with this question. 

SHRI M. GOVINDA REDDY: In 
view of the fact that in some of the States 
the indebtedness is unduly heavy, may I 
know if the Prime Minister or the 
Finance Minister had had discussions 
with the Chief Ministers or Finance 
Ministers of States as to the measures 
that are to be adopted to decrease this 
indebtedness? 

SHRI MORARJI R. DESAI: Decrease 
in the indebtedness depends on the 
States. If the States want more loans and 
loans are given, then one cannot say that 
these loans should not have been given. 
The only course left is that loans should 
not he given. When loans are taken by 
the States and if those loans are not 
repaid to the Centre, the Centre will not 
be able to repay the loans to the other 
people. How is that to be achieved. This 
is a task to be achieved by only one way. 
One can only adjust it, and those 
adjustments are being thought of and 
considered. 

 
SHRI A. G. KULKARNI: May I know 

whether the Government is aware that 
the indebtedness of the States will be 
increased by each State 

 

(a) whether Government are awara of 
an injectable contraceptive which. has 
been tried in California, U.S.A. as a new 
method of controlling population; and 

(b) if so, how far it has proved 
effective in fertility control? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. S. CHAN-
DRASEKHAR):     (a) Yes,  Sir. 

Ob) The injectable contraceptive is 
reported to have proved effective in 
fertility control, in about 150 patients put 
on the study. The side effect is stated to 
be that of irregular bleeding. Further 
studies and clinical trials appear 
necessary before any opinion can be 
formed about it. 

SHRI M. C. SHAH: I would like to 
know whether the Dunlop Committee in 
Britain has recently certified that the pill 
is completely safe and whether the 
Government accept this view? 

SHRI BIREN ROY: That is quite a 
different question. What I was going to 
ask is if the Government is going to 
introduce the pill as there is a lot of 
allergy of women against the loop. 

DR. S. CHANDRASEKHAR: The 
second question does not arise from the 
first but I shall be happy to give 
information to the hon. Member. They 
have studied the effects of the pill  in  
about  seven      countries  and 

 


